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BHRI B, X DASCHOWDHURY:
Mr, Cmirman

MR. CHAIRMAN: You move a mo-
tien to adjourn the debate

SHRI B K. DASCHOWHURY: Let
me explain the position, We have
¢ome to this conclusion at the request
of the Government. 8o, the question
ot balloting does mot come, because
1 may get a chance in the first ballot
itself m the coming two months or I
may not get a chance m the coming
three years, in that case, what will
be fate of the Bill? On the specific
assurance of the Government, the Bill
18 remaining As a matter of
right, I have not yet rephed to this
dehate It 15 only a Question of con-
vemence The moment Government
wail be in a pesition to ascertain the
wiews of thas Committee, the Govern-
ment will come forward and the time
will be fixed up

SHRI VIKRAM MAHAJAN We can
have & compromase that the debate be
adgourned so that Rule 109 will not
apply It need not go to the ballot
Government also wants this matter
Let the debate he adjourned

MR CHAIRMAN: Are you moving
this?

SHRI VIKRAM MAHAJAN: Yes, I
move*

“That the debate on this Bull be
adjourn

MR. CHATRMAN The question is

“That the debate on this Bill be
adjourned.”

The metipn spus adopted.

tpmapr————
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NATIONAL HIFLE TRAINING
SCHEME BILL

SHHI 8 C SAMANTA (Tamluk):
Mr Charman, Sir, T beg to mave*:

“That the Ball to provide for com-
pulsory tramming in nfle-shooting to
all able bodied citizens between
the age of twenty and thirty years,
be taken into consideration”

In the ‘Statement of Objects and
Reasons’ I have given the reasons for
bringing this Bill On 5th March
1054, 1n thuis House a Resolution was
passed That Resolution runs thus

“This House is of the opinmion that,
with a view to Inculcate discipline,
marksmanship initative and leader-
ship in the youth of Indla, Govern-
ment ghould immediately provide
proper and practicable facilities to
rifle treining institutions in India®

Sir, so far as I know, something has
been done by the Government But
my mtention 1s that those things whach
have been done and which are to be
done should be codifieds That 15 why,
1 have brought this Bill My Bill is
framed according to the Resolution
that was passed You will see that
my Bill deals with “Persons to whom
Act applirs” “Compulsory Rifle Tra-
inmg Scheme”,

1825 hrs.

[Sur: N XK P. Sawve in the Chair ]

Advisorv Conrnittees, power fo re-
niove difficulties, penalty for non-
compliance and sche ne to be laid he-
fore Parliament Thése are thé objects
of my Bill

As you kmow, mmwm he is
bomha.sari wotm to
lve peacetully, 'lid has 1o him-
selt  So iy the vase ‘whh o nation
Natioris sfoufd be *%m. mkm

“Moved with the fecommendativn of the Presidest °©

AR}
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we ore being atacked by other
people from outside. our land and for
deitice we wage 8 wayr and our peo-
ple g0 forward and we have- to defend
ourselves also, So, in the circums-
tances, civil defence is the necessity.
Generally, civil defence arrangements
are being made when war is going on.
But, for the safety of the civilian peo-
ple, every able-bodied young man, 1
have mentioned, between the age of
20 and 30, should be compulsorily
given trgining in rifle,

This rifle training was acecording to
the resolution that wae passed in 1054.
I was associated with that resolutijon.
My friend, Shri Ramthandra Reddy
from Nellore, brought this resolution
on civihan rifle training scheme and
1 gave afh amendment, This amend~
ment of mine was passed. So, I have
been looking forward as tor what the
Government 1s doing in pursuance of
the resolution that was passed.

After the resolution was passed, the
Government established a Central
Board for promotion of civihan rifle
training scheme. The Chairman of
the Board, as it stood in 1968, was the
hon. Home Minister and four Mem-
bers of Parhament and certain officers
of different Ministries of the Govern-
ment of India were members. 1 do
not know whether that Board is still
m exigtence The Government aldo
started bringing out one ‘Civilian Rifte
Training News’, I have got the first
copy of that News, Then, there 1s no
further issue. I do not know. I tried
to have some recent copies of that
from our library but the library
could not supply. So, I think it 1s
not being publishesd at present.
About the Civilian Rifle Training
Scheme, Mr. ¥. B. Chavan, the then
Home Minister wrote!

“The two aggressions that we have
experienced during the last 5 years
have created unawarengss among us
for the urgency of having self-reliance
in every respect. In an emergemcy,
mobilisation of men and material
asgumes greatest lmiportance.”

In an emergency, the second ling of
defence should always be ready. Thare
i3 need to train eivilians for this pur~
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pose. This will stand ready to defend
the country as a second line af dmf~
ene in an emergancy. Then he saya:

“Inevitably, our spccess in this
regard depends on the preparations
ibdy for such an eventuality dus-
ing the peace time.....The Civilian
Rifle Treining Scheme has been con-
ceived with g realistic understanding
ot our' reguirements for an emergent
situstion. I-am sure that the Govern-
ment of India as well as the Gov-
eirients of various States wonld
db/ their best to make the scheme a
saccesss The people in their turn,
would have to come forward emthu~
siastically to avail themselves of the
facilitied offered under the Schema.”

Therefore, about this Scheme, Gov~
ermment is at one with the others,
But this organisation of the riffe tra«
mng which has been accepted by the
Government hat¢ not been codified so
far. So, for such codification I have
brought up this plece of legislation
for the acgepiance of the honourable

Regarding the Civil Rifle Trawmung
Scheme, m August 1963, the Minister
of Home Affairs forwarded to the
State Governments a revised sche-
me for intensifying the training of
civilians 1n the use of rifies. It was
because the Rifle Tramning Scheme
which was originally introduced in
1954 3did not make the desireq head-
way due to various reasons. Governs
ment has admitted about the need for
such a Bill as thig one,

The basic objectives of the Civil
Rifle Training Scheme are as follows:

It educstes the youth of the nation
to be good markesmen. It encour-
ages healthy sport. It prepares the
citizens for self-defence. It inculcates
in them a sense of participnting in
the couniry’s defence. Regarding $he
Central Civilian Rifle Training Board,
1 doubt whether that Board is func-
tioning now or not, I want to know
whether its composition has changed
in any way, If not, I would like to



mantain a rifie, how to fire a nfle, the
elements of ballistics such as speed,
range, trajectory, impact and utiity of
common riflegs and the 12-bore gun

On the whole, my object is very
simple Actually, Government should
have brought forward the codification
Bill but they have not dohe so

Ag you would recall, the resolution
was passed in 1054 and now we are
at the end of 1972 angd yet no codifice~
tion has been done.

Therefore, I propose that this Bill
should be taken nto consderation

and passed
MR CHAIRMAN Motion moved
“That the Bill o provide for com-
pulsory training in mfie-shoot-
ing to all able-bodied citizens
between the age of twenty and
thirty years, be taken into
consideration”
SHRI B XK. DASCHOWDHURY
(Cooch-Behar) 1 beg to move
AThat the Bl be circulated for
;  the purpose of eliniting opini-
oh theréon by the 31st March,
1973” (1)
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“Thiat the Bill to provide for com-
pulsoary training in riffe-shobt-
g to sl able-bodied citizens
between the age of twenty snd
thirty years, be referred to a
Select Committee | congisting
of 10 Members, namel,
8. M Bansrjee, Shri ro-
dbar Basumatari, Sbri Jyotir-
moy Bosu Shri M C, Daga,
Shri Samar Guha, Shri Shyam
Sunder Mobapatra, Shri § M
Siddayya, Shri Shenkar Dayal
Singh, 8hr1 Atal Bihari Vaj-
payee, and shri Subuah
Hansda with instructions to
report by the last day of the
second week of the next
session ”(5)

MR CHAIRMAN These amend-
ments are also before the House now

Now, Shn: Ajit kumur Saha

SHRI B K DASCHOWDHURY I
thought I would be speaking first, be-
cause the first amendment is in my
name Moreover, I have certain other
business also to attend to.

MR CHAIRMAN The hon Member
must wait for s chance It i3 not
the rule that he should be called first
The tabling of an amendment does
not entitle hum suo motu to a chance

*SHRI AJIT KUMAR SAHA (Vish-
nupur) Bhri Samanta has mtroduc-
ed his Bull on the National Rifle Train-
ing Scheme 1n this House I extend
my support to this Bill and I hope
Government wili also accept the same

8ir, n the objects and reasons of the
Bill, Shri Samanta has referred to the
Chinege aggression ang the weakness-
es of our defence preparedness But
we know that apart from tive Chinese
aggression the ocountry mmbmm
to two aggressions by stan-~one

*The Oruzinal Speech was delivered in Bengali
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in 1988 angd the other in 1871, While
these subsevent aggressions were ig-
nered, reférencs has been confined
oftly to the Clinese aggression—I 4o
not know why? I fesl that all these
aggreesions should bave also been
mentioned,

In his B! Shri Samanta has sug-
gested that rifle training should be
given to able bodied citizens within
the age limits of 20 and 30 years. I
would 1n this connection suggest that
instead of the proposed provision,
training should be imparted to the
youth of the countiry, the villagers, the
working class and others from the age
of 16 and onwards. At present some
training is being given in schools and
colleges but this doeé not cover the
vast majority of the able bodied youth
in the country. During the British
regime, we had seen, that the jotdars,
zamindars and the aristocracy only
enjoyed the privilege of owning
licences for fire arms and it wag they
or their sons who had the benefits of
the knowledge of the use of fire arms.
The same situation unfortunately con~
tinues even now. The poor toiling
class, the factory workers and a large
section of the youth are still being
denjed the opportunity of getting rifle
training.

8ir, Shri Samanta has also suggest-
ed that this training should be given
at District ahd at sub-division levels.
I would go a step further and suggest
that this scheme for rifle training
should be imparted at the level of the
panchaysts. 80% of the population of
India live in the villages and it is
necessary that the villagers, the facto~
ry workers and the vast majority of
the tolling class should be brought
within the compass of this scheme so
that all these men are able to contri-
bute their mite for the defence of
the country.

‘With these words I extend my sup~
port to this Bill and hope that Gov-
ernment would also accept it.

SERI B. K. DASCHOWDHURY
{Cooch-Behar): I must express my
dmwmamuoﬁmbmm
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forward by tise Mover of the Biil and
when I do so, it is guite clesr that I
extend my wholehearted support to
thits B, Ag a matter of fact, the
idea of this Bill, as explained by the
hon, Mover and the hodb, member who
preteded me, is nothing new. In vari-
oyg other forms, the Government of
India have been doing such things so
that it may belp us to have physical
fitness ang discipline in able-bodied
pérgons who canr stand and defend the
country &t all times. 8o the idea be
hing this service is nothing new.

I we go back to the history of this,
every time it was the society and the
people who came forward to defend
the motherland in times of need. In
those earlier days, ail the people came
forward and fought for the country to
save its integrity and sovereignty.

Subsequently, with the advent of
new forms of civilisation and sophisti~
cation, with the advancement of science
and technology and with the progress
of industrialigation, society had to be
divided into sseveral parts. Because
of the constraint of economic develop-
ment, many people could not give full-
hearted support for the defence of the
country because both the forceg clash-
ed There was a division on the basms
of avocation, skill, their knowledge of
technology and all that. Even then,
defence of the motherland was a uni-
versal idea with a universal force he-
fung it. It was agreed that unless the
people of a particular country were
in a position to defend their mother-
land, there could not be any growth
of civilisation, there could not be any
idea of an egalitarian soclety.

What do we find from the records
of the Government? This idea was
mooted several times. The most ex
perienced member present here regard-
ing rifle training, Dr, Karni Singh, ¢an
speak about it much better than . In
1951, there was an Association--I do
not know what bappened sinde then—
know as the Netional Rifie Associa«
tion, formed by Government,
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im.om then 1 and he h ay.
Among the aups and

educaiion, including
the young generation
wi a view to develop in the yeuth
quahtm of learlessness, disciphne,
esnit de corps, resourcefulness and
public service, (2) to impart know-
ledge of physical culture and sports
to build up a hedlthy body, stéady
mind angd eyes, goodoesy and self-con-
fidence, (8) to organise or reorganise
the military academy, (4) to popula-
rise knowledge and proper use of fire-
arms, (3) to ‘popularise the use of
arms in & proper manner for the pur-
pose of gelf-defence and to defend the
country and the motherland; (6) to
d sseminate the knowledge of correct
aming, particularly amongst the agri-
cultural people and the rural people,
and fo enable them to protect thewr
cattle and properties particularly in
the border areas, and also from wild
ammals, (7) to establish or co-ope
rate m the establishment of rifle ranges
in different parts of the country, and
lastly, to orgahise shooting competi-
tions, excursmons, and to give a new
filip to all the able-bodied persons in
the country  That 18 exactly the
spirit behind this Bill presented by
our senior friend, Shr; Samanta

objem t Astoctafin arp, (1) 10
st oy
o] b

So, what I say is that the Govern-
ment 18 glready m this process, it has
sunply to make 1t more legalised and
to take effective measures, but not in
this perfunctory manner Sometimes,
it 18 the National Rifie Assomation;
sometimes 1f i# a civilisn rifles com-
mittee or some thing somewhere, some-
times it is the NCC, sometimes, it 1s
compulsory training for these yound
boys up to a certain age, and they
make 1t options) thersatter The NCC
traxning, which was mede compulsery
n all the educational institttions and
the colleges af the unwversity level,

DECRMREE, 1, W7R

nacosngy 1o impart physiesi

tion ang & senag. of fearlessne
cipline, ampngst our yowth

coulry including our rursl
but what we neeg today is there
be a sort of second line or third
anf] an guxiliary force to come to
help of the country whenever it
necessary,

of

=§‘§E;;

régular air force angd the navy, ﬂmw
00 per cent of the persons are being
recruited from such guxihary armw or
torces They have been given this
training. In the United States, ali
persong on attaining 18 years of age
are askeq to take a certain training
and they must serve the defence forces
whenever it 18 necessary

8o, is the case 1n Soviet Russia In
the USSR, conscription 18 in force for
everyone reaching the age of 18 years,
and the active duty period of three
years is used for political indoctrina-
tion as well as mihtary trairing for
the defence of the country On days
when there ig no polhtica]l indoctrina-
tion, they have fo see or prepare some-
thing for the self-defence of the coun-
try.

In Soviet Russig, I quote “Conscripts
remaid 1 progressively less achve
reserve components for about 1B
years.” In some couhtiries, it is three
ang a half years, in some countries it
1y five years. In Boviet Russia it is
1§ years.

In France, this sort of auwihary
force was there even from the time of
Lows XIV All these mankime per-
sons well experts, were taken in the
naval forces In those days, the ply
ing of naval ships was regarded as the
best type of weapon for tactical rea~
sons. Now, the thing has been chang-
ed, with the mtroduction of xew
raethodology and scienhic develop
ment of new wegponry. Tiere is sieo
a eirmildar provision thet. ablebodied.



persons musg have a sort of military
ing like ihis, rifie traning for

exception 1s, if has got =pe-
c18) resstns not to gb for training,
they muit appear befoye the cdn-
trolling board and on heating from
the bogrd they may be given exemp-
tion,

In Grest Britain, the same thing is
there,

MR. CHAIRMAN: Please conclude.

SHRI B, XK. DASCHOWDHURY: 1
am conclyding. The period of con
scription has been changed to certamn
exceptions known as mixed-conscrip-
tion, that is, for some persons they
must go for compulsory traimng, and
after attanment of this training they
must remain in training for at least
three and a half years.

There is also the age limit, ne. 18
years. Samanta Ji wants it betwen
20 and 30 years. Govt. may consider
whether it should come down to 18
years or go up to 40 years or 45 years
for able bodie persons. In all these
countries we find that there was this
training. In view of the policy so
long pursued I would say in a per-
functory manner that the Govt. should
come forward to place before this
august House either a new Bill or the
Govt. should accept this bill. This
will give really very disciplined per-
sons who will always be at service
to work for the couniry whenever
the country needs their services.
With these words I hope the entire
House and the Govt. will agree to
accept this bill, if not let the Govt.
come forward to have a new hll of
their own incorporating ell this. Fail-
ing that my amendment is, if the
Govt. is not in a position to consider
it at the moment, let the Bill be cir-
culated for eliciting opinion thereon,
at least.let the Govt consider what
ave, the views of the peaple with ve.
gard to ihis. With these words 1
thenk you.
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DR. GH, (Bikaner): 1
wa ml oustﬂfw to state that

hd:h{nu beeh very cldsely associmtett
with the rifie shooting movement in

the oo Mthewzoyomdand
pé been a very ardent
suppoMter of masd rifle triining

1 Huve had during the last few Yyears
to do a ifttle bit of rethinking. Al-
though my eldet colleague Mr. Sa-
manth hag introduced a bill like this
now, 1 think ten years ago it would
have had the full support of this
House, but many of us today
who have been very actively asso-
ciated with the shooting movement
have Begun to doubt whether in the
present context of lawlessness
throughout the world, it is correct
that there should be a rifle training
art in the hands of people at large in
the country who ¢an misuse that
knowjedge. In fact it was only the
other day, after having served for se-
veral years on the civilian rifle train-
ing comenittee, I was asked to serve
on that committee again and I wrote
to the Government to say that at this
particular stage I was opposed to this
type of training and therefore I would
not like to serve on this committee,

The main reason for this was that
twenty years ago there wag a tre-
mendous spirit of nationalism in this
country and we were convineed about
one thing, that whoever had the abi-
lity to use the firearm will use it for
the sake of defendng his country or
society. But there are mischievous
elements in this country today that
are coming to the fore; it is not only
in India but all over the world and
people are beginning to take a second
look whether in this context mass
rifle training in the the hands of each
and everybody is the correoct thing. I
would only like to draw your atten-
tion to some of these stirikes, lock-
outs, shoot-outs, hyackings, etc. that
are taking place all over the world
and consider whether millions of peo-
ple, instead of throwing stohes were
to use rifles and use them effective-
ly, what would be the situstion of
of any organisdd government.
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to organise mass rifle training then it
should be in the borders of India or
in the hijll areas or other parts of
India which are dacoit-infested,
which are prone to lawlegsness, where
a citizen at large must know how to
defend himself, But, for the aver-
Age layman, I should suggest that
rifle tramming be confined only through
rifie clubs 1n the country which are
very lberally given. Practically any
ten citizens can get together and start
a rifie club But here again there
should be certain countrols imposed
"Today once a rfle club is.registered
either through the National Rifle As-
sociation or directly, thousands of
cartridges and any amount of rifles
are available for rifle training. “Any
ten citizens” 18 a very broad term
There should be some selective stipu-
iation whereby Government must be
in a position to control and see whe-
ther those ten citizens are really
worthy of bearing arms and utilimng
it in the service of society. To give
traiming to anybody in firearms, with
its natural destructive power, in my
opinion is mot correct in the present
atmosphere and climate It 1a be-
cause of this that I am not prepared
to support a Bill wade as this. Maybe
five yeara from now, when things
are established and the youths would
have developed once more a spirit of
staunch nationalism and we are con-
vinced that the rifiés will point only
in one dwrection, ie. against the
enemy of the country or the enemy
of society, then the time will come
for mass training,

Let ug not forget that if we have
mans civillan rifle ¢ , the na-
tional exchequer is going to subsidise
the tradfing, If the Governinent fs!
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going to fost a part of the hifl ﬁw

, I teel Covarnment m
hnvc somhe mtmh ovar ihe type ol
citizens who are given thig training.
Kennedy killing o a re-
thinking in the United Stateg and I
belleve even America, which was
most liberal with firearms, staried
curbing the possession of fire-arms,
Imagine thousands of people travel-
ling in your airlines who will prob-
ably be far more effective in hijack-
ing. And, what about your politieal
leaders standing on public platform
and who are ready for arson, looting
and killing? Therefore, the present
climate in this country 1s not certain-
ly suitable or correct for this type
of mass training.

We may take a look at Swiizer-
land. It is a very small country with
no standing army. Everybody is im-
parted nfle tramning. Everybody 1s
given a nifle and that is kept with
him all the year round The main
reason is, whenever Switzerland 13 1n
danger, every citizen there would be-
come the army of the country. This
iy not the case in India, We have a
very large standing army to defend
our country We have the Home
Guards, the NCC, the Terntorial
Army, the armed constabularies and
various police personnel and I do not
think India reslly needs a second
line of defence to protect our country
We are very well protected and our
armed forces are very well equip-
ped I do not think at thig stage
mass rifie {raining iz going to give us
any greater sense of security. As
far as I can see, it may create 8 sense
of insecurity Therefore, if the hon.
mover were {0 bring a Bill with h-
mited training facilities, I wonld be
very happy to support ham.

In a couniry hike Indla which has
started a sort of drive to protest its
wild life; putting an unlinuted amount
of arms and ammunition in the hands

India's fatna. Therstove, Himited use
of weaponis and weaponi 1a the hands
of the right peeple i whit we de-
Quire sow.
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the cost of the country and then uti-
lize that ability that he has gained
against the soclety and against the
good of the nation,
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A § fe et ¥ 1857 % fny
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SHRI SUBODH HANSDA (Midna-
pore): Mr. CHairman, Sir, ‘I support
- the Bill. ‘When Dr. Karni Singh was
speaking on the Bill, perhaps he had
in his mind what has beéen happen-
ing in the last " three’ years in the
eastern region'of the nountry.. That
is probably why he is. oppossing
the Bill. But' we read history, we
learn from - history and.that teuches
us-how to live in future.

As the mover. of the. Bill rightly
pointed out, in 1962, we had a very
bad ‘experience. of Chinese aggression
because, at -that time, we were not
fully prepared Today, surely, our
defence ‘are very strong. * In 1971
war with Pakistan we practically had
the greatest chance. end we won the
war. And today Bangladesh is free.

' The Bangladesh movement  was
there.
wanted indemndence - But: it - toak
a dong time’ %o get independence It
is bedause the' youth of’ “Bangladésh
“were not prepared :at’ that time and
_.:]bqy were ;o ﬂmt for, fbheiz'_indgpem

' The mint todﬂf 48, A
: or‘ sbm_etmpg thit b

i‘# * m.

. The 'people o! Bangladesh -

s places 'I‘he Gommmt lh u

tect crope from wild-life. The: agrir.
culturists. are not txwined: mm-
ing: “Therefore; the&ovnmmomm

to :appoint. shikaris
férm: wild animals..

That is not’ only the ﬁﬁng Wa have'
got a vast border. Surely, our de-
ferice forces are very stfong and they
can protect our couritry from foreign
aggression. But. at‘ -the - same
time, we have our own duty it b
our moral duty to fight for our ‘coun-.
try:. On our borders, thé neighbours
are highly advanced. They ave not
friendly to us. The relationg with
China are not very good. Maybe,
any day, they can attack us. What
will we do? It is true we bave also
the second-line of . defence. But
still, I believe, the youth of the cotin-.
try must be trained in' rifie- shooting,

Now, . Dr. Karni Singh said that
there is ample scope for. giving rifle
training. It may be zo. But I feel
this is nothing but a sport. Where
is .the chance for the common man
to get the facility for rifle training?
These facilities are limited only:  to
big cities where theré dre rifie clubs
or rifle asgociations. - The training is
so costly that it is net’ possible - for
the common man to g0 ‘to a'riﬁe éxub' :
and have traming ’there : )

Then, before this training is’ mié'e
mpulsory, the rifle shooting: mﬁ‘. .
ould be provided everywhere, 'if 4t -

to‘p!ohetcl‘m'

| is pomble We have' got ‘tHe police
statlom. ‘we Hhave ‘the: nmml'cadm

corps. in. the . -.-ouege:. ¥
rifle shominx fanges. in
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byge .. It pot only in-
voilves a huge expenditure but it
also ocomterns the youth of the
couniry,

I feel that this Bill should be con-
sidered very carefully. Therefore, I
bave moved an amendment that
this Bill be referred to a Select Com-
mittee. The names are mentioned
m my amendment. I hope, my
amendment will be accepted.

*SHRI J. MATHA GOWDER
(Nilgiris): Mr. Chairman, Sir, Shn
Samantha has done a signal gervice
to the country by bringing forward
the National Rifle Training Scheme
Bill, which envisages compulsory rifle
training for the people of the count-
ry withm the age-group of 20 to 30
In the Statement of Objects and
Reasons Shri Samantha has clearly
stated that with a view to strengthen-
ing and invigorating our second line
of defenec, 1t 1s necessary that every
able-bodied male citizen of our coun-
try is taught the basic fundamentals
of handling a firearm, I am sure
that this alone can be the plaumble
reason for all of us to extend our
support to this Bill. I whole-hear-
tedly extend my willing support to
this Bill. I hope that the Govern-
ment will also accept the spirit be-
hmd the Bill,

Sir, during the time of Chinese
aggression in 1862, the people living
in the border areas were helpless be-
causs they had po triining mn hand.
ling the pfles. We cannot forget the
humilistion we suffered then in the
hamis of the Chinese Army. In this
connection, a reference was 10
the Rifle Clubs in the country by my
hom-Yriend Dr. Kurn{ Singh. 1 have
g That i bm“ by Rj
Cliltys Budppen to be the nm% pre-
oolevig " of rich pedple. No offinayy
m%:‘:n hope to get  rifle training
in Wioh a rifle club.
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The hon. Minister may refer to the
existence of National Cadet Corps
and the rifle traiming given there,
You must be aware of the fact that
the N.C.C. provides some people at
the officer level for the Army. Then,
he may also refer to the National
Discipline Scheme. In this House,
many hon. Members had referred to
the pitiable plight of the 600 Instruc-
tors under this Scheme, whase fate
had been hanging in the air as a re-
sult of giving up this Scheme. Then
comes the Civil Defence under which
rifle training is rot given. Under the
Civil Defence in all corners of the
city trenches are dug on account of
the imaginary fear of air-raids and
tramning in first-aid is given so that
the myured in a war can be given
first-aid treatment. ‘The Civil De-
fence does not make the people fit for
stiff resistance in a war.

Here, I am again to refer to the
Chinese Aggression in 1962 dunng
which the Chinese Army came upto
the Foot-hills of Assam without any
gort of resistance from the local peaple
and Tezpur had to be evacuated over-
night for fear of Chinese ovcupation,
The people could not organise any
resistance to the Chinese urthindred
march, It was not as if they lacked
in ardour or m enthusiasm for de-
fending the honour of the country.
But they had no tramning in rifle hand-
ling and they had to remain as silent
spectators of the Chmese march. This
emphasises the nece.gity for training
the people in nifie handhng,

Thousands of educated youth are
on the live registers of Employment
Exchanges. The QGovernment have
exprassed their inability to give any
unemployment allowance to them on
account of paucity of funds. The,
ean be given rifle training and they
can b given some stipend during the
course of tralning. This will in a way
mitigate the rigours of unemployment
and at the same time they can all
become usetul citizens in  times of
emergéncy. This will also gyve them

#The original wpeech was delivered inWaint ¢ - :



_hijmkin; 8. not.: - common  feature,
Just. because tha ‘woldiers in the Army
are ‘trained in
begin: to shoot everything . they come
across. . The . stray" fncidents  like
hijacking - ahould not be ‘blown out of

pmpoz‘uon In any case, that ‘should
not be a reasan for discouraging mass

* rifie triining as envisaged in this Bill.

: Even ar,ter 25 yearn of Independence. '

the roral. le even’ now trembie
at the sight of a rifle. They shiver
in fright by ‘the touch of & rifie.
. Since. the ‘Government are not able
to give them all the protection nece-
asary to face the hazards of life, it ia
| necessary ‘that they should be given
rifle training en mass. Rifle train-
ihg to the vast numbers of people

. living in' ‘rural areas will make them

the 'uentinels of “olr demccracy and
of our fzeedom

- Shri Samamt\a has. heen bringing

before this House many such useful
and constructive. legislative proposals,
inspite of hig advancing age.:'I re~

quest. that the Government  shouild:

either aceept. thiz - Bill as it is or

- bring"s -comprehensive - bill - .of * their -

-own ‘envisaging: mass rifie-training

iheybemeamdﬁneo!dmnce

mﬁmum hijacking, This
-nrgumant-n unt:nable becanse . the

chming.merdonot-_‘

t«thepmho!ourwunttymthat‘.

fory wedt & fe St & gw o,
wwmmmmmm
L _
m'ﬂzﬂgﬂﬂ’ﬁﬂfﬁiﬁmﬁ.
o srearaTe R §, gfcomt v o g
agt ©F € S w1 v g o Al

- we a%d § wiife 37w UgEw  T9w

wt o At § 1w wifagd gfomT
qe e g § 1 F Y agt @ wear
qfswﬂm‘t@aﬁwﬁqmﬁm‘tﬁ
uqaﬁmﬁmfmﬁmt o '

C W g® 1400 AT TR m%
fedrw o wd X § ) W ST AT
AW T AVNT ST WA ey aw
11 mﬁiﬁwmm@aq;_
wweEr g, e qaadar tn difosree b

Cem A wk Qwwr g Wer g X

it W 1 A Y o e o
ﬁwh%ﬂﬁaﬁniwﬁm;f
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§ == ¥ v yifonfch sooiw
w1 T §, Syger wwew Wt S
grovx & Wiy oy wemd wit § fe ovew
Wragu ar K aw dr o nft 4
¥fwwr T wow-con ot ware &, oy 4w
o o v & ) oWl & wear
v §, whearedt & o dar g
¥ 1 o wrw fureht o ok grew X
TrE aw Pearr we@ar | o fad R
& o W ag FPr gl o
oy g7 & fewmr & rd, A &Y S
¥ ow i e ¢

W fad wyew M weqemd
gt wifgd 1 oWt ¥ fr A, wigeed
¥ ot Qift afgy o Aw & ao% T
‘& ¥ HY wrwrd Y wifig

st wen fag whym (=)
awmafy wgaw, # @ faw v Qi &
¥ wwdw W ¥ fal war gur g
W faw 71 wwdw W@ T97 W T
fex arx s § o W qEw ar )
X IR QR ¥ R ¥ ¥ gwT 9T
ag frgAY woorr oY Wy 2 o ag W
Wy wr gwr & 1wt aw oW F e
o W w alY fear 8 s g,
fis wror et wfew wromdt fere® & qor
arx wfrad v & 3fer 3 W oA
B wrAr wifge @r 1 g ware fisay o
oY wr & oyl & gl e g A
farearer Gy wT oY S 1 g 0 oty
AP Y, 2y g fediy & farg ot g
wwdt @t | g gf Ot g
wfw Jur wgY gwT 1 T T e
¥ e ay fow gt oy o o
e B e amdw wom g ot ke
v 8, e wowreay wx ftonr
frarca? )

&t oy ey o el wrrwn
€ For W) i & gt ot flear &
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Ufer wy W W & ag g e @
o ol wae & gy wpww far § fin
aw wefl FORY ST T THHAT AT
TR § g W STy e sewe
firar & 1+ o et g 9T sTeor g
W W W R TR
¥ W oaw gHer guT 91 O g
W g Aawe urk | & swwe
g fs e & g3 e ot e i
ghnr o e g g 1 ofelr g
& wwy Gur gwr W ) aw geafy W
gogmafr & A ¥ o ey W
W e s & Gur gwr ar y wew 3w
¥ e ol & wgar T ary W o
frfiery et Y ST w Y WY S Y
it oy & gud v A ot et -
war WY wwe fear s 9 Wik et
e fexr mav & 1

9 A%T Q7o &lo o Efezifrae
anfl aqr FAqT EAIR AW A & 1 @R
w1t fag o 7 757 § fv aga w@Y 9%
g &1 wavw & 1 APeR & wwwar g
fis qeqof & ¥ o wfrnd 3w gAY
wfed, ag 7 ' v § W g A
gAY wravaEar & wae g A @
qr WY & | T wrAwEwar W gfy w0
F oy ag famr wrar § 1 S ey wAw
agew i wsy wlt g€ & ar g d
woart § o N e § e qfe
LR TR LR S ER
awr arwpw gt e o woff fox & v
frammr N o A A Qv g &1
afer o o fewr o ofw § W
wrawy duen wifigd o &% o owronfer
uwe war gt § | war o gw ¥ fieg
AET, JEET IR TR TS
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ol e Ty i)
g & § ar A o et Y

¥z g Yaar nfied Pr @ AT
;;f?m srderear & a1 @ R
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%t w7 0¥ | gy wRAY ¥ A
¥, Tt ¥ ot & o d o X
T weg O o & ark ¥ | Ao aw

wraAT dar ), a?rvrhrg\ Y5 dar
B T Ied g g wvd e gfem,
wraz we & A ¥ oty B X
sy fee ¥ | gw wEd ¥ T qgew
w1 wrw dar ), ¥ afy qeew
dar g1 | g7 Ed & fF AR 7 wwm-
farmarer dar Y 1 ypfesr A ff o wlY
A & wEEw Y 97 G & | €T =pear
T I IATAT R AT T awA
mmﬁmmﬁgwmﬁwxrw
§ 1 wid urw g W, weE weT w
woby g wfgew o v wife & age
forerat & 1 Wfew wrw ag W Age
faodr g€ § 1 ¥R gf g Ffaw o
TIATGT HE FTEFT )

A fegaar §, e F eeq &
aqdA w7 7 | wvee & & frfeT Fow
¢ fF ow s o e o S s
% Wy fewr oy Rfer se o
ufqard ey § wrwegy st g &Y Y
s @ 1 § wger § o e aE O
wafro & QY% o gy www Hamg
% Wl R oy o e AU
SHRY VABANT SATHE (Akdla): I
stand % support the gpinit of this
Bill. However, I to differ from

bon friend Dr Xurut Singh, for
¥ simple reason that this B Hess

Prilniiy BEL  3ha

w mean Wt avery whlebodied yer-
mr e "ages of 30 nod 30 is
golng (inn a rifte knd he will
Hols Todey, as far & the
map is concmrmed, he does
wt wag th,hullptp and rifles but be
wants brégd Bo, this Bill is not for
them Hut the Bil 1s for the purpose
ot giving the common man selfwcon-
fidence, as I understand it, and to
mgke him a better man You are
mwdre that those people who are in
the home guards or in the terriforial
army or who are in guch civil defence
organisations have become smarter
and petter men and more self-confl-
dent{ men with a little better umform
and parading and training in hand'ing
of a riflle Let us, therefore, think of
taking this movement of smarteming
up our even rural folk and even the
womenfolk We can start a2 nucleus
with every police station and tell the
police there tn train the able-bodied
people 1n that entire locality Ths
does not mean that they are all going
to have the rifles of the police station
for their use That fear need not be
there The responsibility to become a
good citizen will accompanv this
training, and I am sure that it will
definitely do a lot of good to the
country in times of emergency and
even otherwise 8o, I entirely sup-
port ths spint of this Bill in smte of
the fear expressed by the world-
known expsrt in the art of shooting,
Dr XKarn: Singh

ot gro Tordfirer ¥y fiymT-
ax) w10 wff fap Ty E Wi ¥ Ty
Y §, % fmm g

wro vt fug o W g1 AT
fr@rmgy

o qwo cwwitate P ot
¥ ol gy ¥ wia
NHmdgbdmdR§a
P B § e aefrer @ wirT
T o vy 4 1 0w el o
3P e torery woar agerg
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oAt wgr war § & wgew S

o €Y WY g1 wrEdY ¥ fpwa st &)
et & qre w1 ULRT TE A wew-
&7 97 | & Y TEHT FT TETATT @ F
aFar g 1 Afew fog o & gheow &
TH 9 ¢ AIG] T AWAT F@
ST T FIA B, IART GIGAT FI@T
Z % gamT g fF oot w1 AT
g9 ¥ faq ags A wwra FE ofw
AT AT IEFT qIHT AT AR,
qEq wed @At Wfed, @ A aw
qr1 giv wvm fqavr wfz 7 o3
T2 1 %A AXE BT AN T TR H1ET HIAT
AT €0 avg A qeafew AF wv
@A &Y

off qwarg ¥ AT qTY AT

st qRo U™ g€t maT
T AL TET FI AT AT AT A
35T GIv Fa7 wA 7 AT a9 giewer @
AT |

TEH AT AW X AL WA g ¥
/T aF T AT A1 AfeT e
Y agF wv oF O e ek
241 & | *ar, fvaw, v ol w o
T E | AT AT AGTIIE A I
A7 &ew gt adt | g9 ard TEET FT
@ g wifgr | 3w ¥ g B, w2
Frew &, &fee wrem @, 98 Fw ¢
o B TR & | a2 (g F A
grr wifed, v Y & uk AT T
g

MR, CHAIRMAN, The debate on

this Bil] will continue on the appropn-
ate Friday.
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17.30 hrs.
HALF-AN HOUR DISCUSSION

Ralp oN rue RESIDENCE OF A Dirkcmor
or ANAND Bazar Partrika, Cancuria

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) . This paper
Anand Bazar Patrika, 1s a mohument
ot CIA’s success 1n inflltration 1 India
in a vital sector of our society It 1s
a congregation centre for that purpose
Let us find out tromm the Home Minis-
ter how many Anand Bazar Patnk.
people have visited the USA as their
guests during the last five years On
the one hand, the leaders are shout-
ing from the roof-lops about CIA
activities 1n the country, on the other,
the Anand Bazar Patrike 1s flovrish-
ng

These people have sold their von-
science to the American lobby They
congregate there and payment 1s dis-
bursed to them by the Anand Bazar
Patrika authorities Shri Abnik Sar-
kar one of the directors, who 15 the
eldet son of Shri Ashok Sarkar, 1s a
reporter of the Asian News Service,
a subsidiary of the International Press
Institute Asian Division This Insti-
fute 1s a CIA joint passed In Hong-
kong Manila and may other places

fact that Shii Abhk
acerodifion  from the
West Bengal Government’s Informa-
tion and Publicity Department? They
were continuously using 1illegal y the
Anand Bazar Patrika and ifmdustan
Standard telex system I want to
know what the intelligence wing of
the Post and Telegraph Department
does

I, it not a
Sarkar got an

1 had raised the point in the Consul-
tative Commitiee of the Home Minis-
iry. The Minister of State in the
Minustry Shri Pant, had rephied They
had praised the Ananda Bazar Patrika
for the role it played in the freedom
struggle.

“About sending the news to
America, the Post and Telegraph



